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HIGH COURT FORM NO.(J) 2 

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE 
    IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2(FTC) ,  TINSUKIA 

 

District         : Tinsukia. 

 
Present  :  Sri J.K Das, AJS, 
   Addl. District Judge-2(FTC), 
   Tinsukia. 
 
 

T.S (Matrimonial) No. 162/2022 
On Wednesday, the  16th  day November, 2022 

 
Smti. Gulapi Kalita,  (28 Yrs.), 
D/O of  Late  Akan Kalita, 
W/O Sri Dipen Gogoi  
Resident  of  Bordirak,    
P.O & P.S kakopathar,    
District – Tinsukia, Assam...................................Petitioner.                                                                   
                                       
                      -Versus- 
 
Sri Dipen Gogoi,    
S/O Late Sadiram Gogoi 
R/O- Tingrai Bongali Gaon,  
Ashok Nagar 
P.O.  Ashok Nagar, 
P.S. Makum, 
District -  Tinsukia, Assam ………………………………Respondent              
  
This suit came  for final hearing on 16-11-2022 in  the  
presence of :  
  

          For the Petitioner      : Lakhi Baruah, Advocate, 

   For the Respondent  :   Sri  Rajeeb Dutta,  Advocate. 

         And  having  stood  for  consideration  to  this  day  the  

Court delivered the following Judgment. 
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 J  U  D  G  M  E  N  T 

 

1. This suit  is  filed  by petitioner, Smti. Gulapi Kalita, against  

the  respondent, Sri Dipen Gogoi,  U/s. 13 (1) (i-a) & 13 (1) 

(i-b)  of the Hindu Marriage Act, 1955  for grant  of  decree 

of divorce  between  the  petitioner namely, Smti. Gulapi 

Kalita, against  the  respondent, Sri Dipen Gogoi. 

2. The petitioner is the legally married wife of the 

respondent. Their marriage was solemnized as per Hindu 

Rites and customs between them on 04.03.2016. 

3. After marriage the respondent took the petitioner to his 

matrimonial house and everything remained peaceful for 

some time.  

4. Upon completion of six months of their marriage the 

dreams of the petitioner become unpleasant.  

5. The respondent started to torture the petitioner physically 

and mentally. The attitude of all the family members of the 

respondent changed towards the petitioner and as a result 

thereof the petitioner started to face torture from the in-

laws of the respondent and he himself. They started 

insulting the petitioner for not bringing sufficient dowry at 

regular intervals.  

6. That owing to differences in temperament, habits tastes, 

thoughts and increasing incompatibility the relationship 

between the petitioner and the Respondent deteriorated 

Frequent quarrels resulted with her. That between them 

held several reconciliations which did not however last for 
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any length of time.  

7. The petitioner left her matrimonial home due to constant 

mental and physical torture on 17-09-2016 and till then the 

petitioner is residing at the house of her parents. That living 

with the respondent by the petitioner is danger to her life. 

8. The respondent is making no contact with the petitioner 

after the petitioner left her matrimonial home. 

9. The respondent by his acts and deeds makes it crystal 

clear that without any reasonable cause willfully neglect the 

petitioner and no effort from him to return the petitioner to 

the matrimonial home.  

10. The respondent has terminated the scope from all 

directions to take the petitioner to his home having his 

intention to desert the petitioner without any reasonable 

cause. The respondent and her in laws by their treatment 

make the life of the petitioner unbearable and compelled 

her to leave the matrimonial. 

11. The respondent has completely deserted the petitioner 

which is more than six years now and it is a strong and 

genuine ground of desertion. That the petitioner had 

brought back all her Stridhan Articles on 19.10.2016 from 

the house of the respondent.  

12. The  petitioner tried her level best to maintain the cordial 

relation with the respondent and his family members during 

her stay at her matrimonial house to save her marriage but 

all her efforts gone into vain due to the acts and deeds of 

the respondent and his family members as aforesaid.  

13. The petitioner claims and amount of Rs. 3,00,000 (Rupess 
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Three Lakh) only, as permanent alimony from the 

respondent.  

14. The cause of action for this petition arose on the 04-03-

2016 when the Petitioner and the respondent were married 

and on 19-09-2016 when she left her matrimonial home 

and on various dates when the respondent and his in-laws 

treated the petitioner with cruelty and on te date when she 

was compelled to leave the matrimonial home and as such 

other date or dates thereafter and when the respondent 

deserted the petitioner.  

Discussion,  Decision &  Reasons  thereof: 
 

16. Petitioner file this case against the respondent u/s 13 (1) 

(i-a) & 13 (1) (i-b) on the grounds of cruelty and desertion 

of Hindu Marriage Act, 1955. 

17. In the mean time notice was duly served upon respondent.  

Respondent appeared and filed written statement. In their 

written statement respondent stated that since marriage 

was solemnized on 04-03-2016 at their respective addresses 

and on 17-09-2016 both the parties are living separately 

without any contact between them which is more than six 

years now. That the petitioner had brought back all her 

stridhan Articles on 19.10.2016 from the house of the 

respondent. The respondent has already paid Rs. 3,00,000/- 

only as permanent alimony to the petitioner. The 

respondent has no objection of any kind if a judgment and 

decree for dissolution of Marriage date 04-03-2016, 

between them is passed by the court.  
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ORDER 

 

18. I have perusal the written statement and content therein 

of W.S. Respondent admitted the case of petitioner and no 

objection regarding prayer made by the petitioner. As per 

order 12, Rule 6 of CPC Judgment given on admissions. 

Judgment given on admissions:- Where admissions of 

fact have been made either in the pleading or otherwise, 

whether orally or in writing, the Court may at any stage of 

the suit, either on the application of any party or of its own 

motion and without waiting for the determination of any 

other question between the parties, make such order or 

give such judgment as it may think fit, having regard to 

such admissions.  

19. Accordingly, the case is Disposed off on admission 

alongwith the prayer of the petitioner. Judgment and decree 

for dissolution of marriage dated 04-03-2016, is allowed in 

favour of the petitioner. The marriage is dissolved between 

the petitioner and the respondent. 

20. Prepare a decree accordingly. 

21. Case is disposed of.  

    Given under my hand and seal of this Court on this 

the 16th   day of  November, 2022.   

 
Dictated and corrected by me. 

 

         (J.K  Das. )                                (J.K.  Das. )  
  Addl. District Judge-2(FTC),              Addl. District Judge-2(FTC),                                         
           Tinsukia.                                              Tinsukia                        

                            


